FIR No. 161/19

State vs. Sanjay
PS IP. Estate
22.10.20200

(Matter has been physically heard)
Case taken up in view of circular no. 992/30066-30235 DJHQV Covid19 Lockdown/Physical Courts Roster/2020 dt. 25.09.2020 issued by Ld. District

& Sessions Judge (HQ).
Ld. APP for the State.

Present:

Applicant surety Jitender with Sh.

V.S. Malik, Ld. counsel

Accused Sanjay in person.
Surety Sonu in person.
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MM-03(Central), THC,Delhi
22.10.2020

FIR No. 203/16
PS I.P. Estate

State Vs. Chandan

Pandey

22.10.2020

(Matter has been physically heard)

19

Case taken up in view of
circular

DJ(HQW CovidLockdown/Physical Courts Roster/2020 dt.992/30066-30235
25.09.2020 issued Ld.
no.

&Sessions Judge (HQ).
Present:

by

District

Ld. APP for the State.
Sh.

Sanjeev Pandey, Ld. counsel for applicant/accused.

HC Bittoo Tomar in
person.
HC Bittoo Tomar has filed his
report under his signature stating that
accused Chandan Pandey has surrender today in connection with case FIR No.
10/2017 u/s 377/506/34 IPC & u/s 6 POCSO Act PS I.P. Estate and has been sent
to one day PC remand.
Ld. counsel for

applicant

accused submits that upon surrender of

accused before the Court of Ms. Deepali Sharma, Ld. ASJ, he has been arrested in

case FIR No. 10/17 PS I.P. Estate and has been remanded in police custody for a
period of one day.
HC Bittoo Tomar submits that the supplementary charge-sheet for

offence u/s 174A IPC against applicantaccused Chandan Pandey will be submitted
in Court after his formal arrest in the present case. IO is directed to do the needful
in accordance with law.
Since, the applicant/accused has already been arrested pursuant to
his

surrender in aforesaid

detention in PC, therefore,
The

case

the

FIR No. 10/17 PS I.P.Estate and is

present

undergoing

application stands disposed as infrucoutous.

application is accordingly, disposed off.

(RISHABH KAPOOR)

MM-03(Central),THC,Delhi
22.10.2020

FIR No.340/16

PS Rajinder Nagar
State Vs. Manoj Kunmar Bhat
22.10.2020

(Matter has been physically heard)

Case taken up in view of circular no.
992/30066-30235 DJ(HQ)
Covid-19 Lockdown/Physical Courts Roster/2020 dt.
25.09.2020 issued

by Ld. District & Sessions Judge (HQ).
Present:

Ld. APP for the State.

IO/Inspector Praveen in person with case diary.
TO has moved an application for issuance of NBWs against the

accused, namely, Manoj Kumar Bhatt S/o Sh. Mani Lal, R/o H.No. WZ-5A,
First Floor Janakpuri, New Delhi.
It is submitted by the 10 that the accused is intentionally
evading and is absconding to avoid his arrest. IO further submits that during
the course of investigation, search/raids were conducted at the residence of
the accused at H.No. WZ-5A, First Floor Janakpuri, New Delhi and also at

HNo. 200, Sector 5, Type-I, R.K. Puram. IO further submits that the
accused was arrested in case FIR No. 92/16 PS Greater Kailash, FIR No.
520/16 PS Rajouri Garden and FIR No. 67/19 PS IGI Airport and has been
bailed out in said case FIRs. It is also submitted by the IO that there is no
stay

on arrest of accused

in any Court of Law.

Submission heard. File perused.

In view of the submissions made by the 1O and also keeping in
view the fact that the investigation of the case has to be brought to a logical
end, which certainly cannot take place in absence of the absconding accused,
accordingly, this Court is of the considered view that accused is deliberately
avoiding the process of law & his presence cannot be secured without issuing
of coercive process.
In these

circumstances, NBWs be issued against the accused
Manoj Kumar Bhatt S/o Sh. Mani Lal, R/o H.No. WZ-5A, First Floor

Janakpuri, New Delhi through 10/SHOconcerned for 23.11.2020.
It is needless

to state

that 1O is

at

the

liberty

to cause the pro-

duction of the accused before the court within the statutory period prescribed
under law, in the event he is nabbed by him prior to the date fixed.
Application disposed off accordingly.

Copy of this order be given dasti as per rules.
(RI$HABHKAPOOR)
MM-03(Central),THC,Delhi
22.10.2020

FIR No. 131/20

PS Rajinder Nagar
State Vs. Unknown (through applicant Hanumant Singh)
22.10.20200

(Matter has been physically heard)
Case taken up in view of circular no. 992/30066-30235 DJ(HQW Covid-

19

Distriet
Lockdown/Physical Courts Roster/2020 dt. 25.09.2020 issued by Ld.

& Sessions Judge (HQ).
Ld. APP for the State.

Present:

Sh. Omvir Singh, Ld. counsel for applicant.
IO/ASI Mahesh Kumar in person.
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Application is disposed

(RISHABH KAPOOR)
MM-03(Central),THC,Delhi
22.10.2020

e-FIR No. 38840/19
State Vs. Ravi

PS Rajinder Nagar

22.10.2020
(Matter has been physically heard
Case taken up in view of circular no. 99230d60-023
NHOV

Covid

19Lockdown/Physical Courts Roster/2020 dt. 25.00.2020 isned by ld. District
& Sessions

Judge (HQQ).

Present:

Ld. APP for the State.
Sh.N.K. Saraswat. Ld. LAC for

applicant avusad.

IO absent.
Heard. Record perused.
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Cr.PC, moved on behalf of applieant/areused Ravi.
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The

perusal

of the record would reveal that
the

charges have
already been framed against accused and matter is
pending trial. The trial of the
case would take a long time due to on
going Covid-19 Pandemic situation and till
then the liberty of the accused cannot be curtailed
when his custody is as such not
required for the investigation purposes. The presence of the accused during the
course of trial can be ensured by taking sufficient sureties undertaking to ensure his
presence. In these peculiar circumstances and more particularly taking into account
the period of custody undergone by the accused, I am of the view that there exist no
ground in further curtailing the liberty of the applícant/accused.
At this juncture, it is also pertinent to cite the observations made by the

Hon'ble apex court In Sanjay Chandra versus CBIL2012) 1SCC 40, wherein
was observed that the courts owe more than verbal respect to the principle that

punishment begins after conviction, and that

every

man

is deemed to be innocent

until duly tried and duly found guilty. From the earliest times., it was appreciated
that detention in custody pending completion of trial could be a cause of great

hardship.
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In the light of the discussion made above, I am of the view that the
contentions of the prosecution appears to be untenable and as such, there exists no
reasonable

justification,

in

not

enlarging

the

applicant/accused,

on

bail.

Accordingly, the accused/applicant Ravi Soni is hereby ordered to be enlarged on

bail, subject to following conditions;
That the applicant shall furnish personal and surety bonds in the sum of sum
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of Rs.10,000/- each to the satisfaction of Ld. Duty MM (on court duty).
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District Court

RISHABH KAPOOR)

MM-03(Central), THC,Delhi
22.10.2020

